
IN THE C2RAL ADL'iINIRAIVE TR13UNAL 
cur £'ACK  

ORLAPPtICATION NO. 371 OF 2000 
cuttack,this the 1-6t—hday of July, 20102. 

3iswjit KUrnar panda. 	.... 	 A1icdnt. 

- Versus- 

Union Of Inctia & Others. 	.... 	 RespOfldits. 

FOR I3TRUCTICNS 

tLetLei it ie referrei to tre r.TeOrtes or GOt? 

whether it je CirCUldted to all the 3enclhes of the 
CenCral Aimir1iStrdtive Tniounal or not? 

(NN ORAN JAL iOHIN TY) I bi 
HEi3ER (JUDI Cl AL4) 



CTRAL ADffISTRATI VE TRIBUNALS 
JTrAcK 3 	H; UJTTACK. 

ORN1r_APPL,IATI0N NO. 371 OF 2000. 
cuttack,i 

C 0 R A M; 

THE HONOURA3LE MR. iANORANJAN MOHNTY, 1"1E43ER(JUDtJ.) 

... 

Biswajit Kumar Panda, 
Aged aoout 27 years, 
S/O.Late Kritibash Panda, 
vill./PO; Kamurdiha, 
Dist.Nayurbhanj. 	 .... 	 Applicant. 

By legal practitioner; Ws.s.B.Jena,S.K.)as, 
.J.Naada, .3ehera, 

S .5 .MOtapatra, 
JR. Swain,Advocate. 

- versus - 

Union of India represented through its 
General Manager,South Eastern Railway, 
Garden Reach,Calcutta-43. 

Divisional Railway  Mnager,South Eastern Railway, 
Khargapur,Dist.4edinapur, West Bengal. 

Divisional personnel Officer,South Eastern Railway, 
Kharagpur,Dist.Medinapur, West Bengal. 

RespOndts. 

By legal practitioners Mt.P,K.Mishra, Additional Standing 
Counsel (Railway). 

S. S 

OR D E R 

MR. ijAN0RANJAN M0WNTY, 14E3 ER(JUDICIAL); 

In this Original Applicaticn,the Applicant 3iswajit 

umar parida,on of late initioash Parida) rays for a 

irection to the ReSpOndtS/RailwayS to release family 

pension (alongwith other retinal enefits with interest 

at the rate of 13% per annum w.e.f. the date of the death 
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of his mother i.e. from 06-01-1997 till his age of 

entitlements in his favour aa per the Rules. 

Respondents have filed their counter interalia 

opposing the stand taken Dy the Ap1icant and the Appiicant 

has also filed rejoinder. 

Having heard Mr.S.3,.Jena, t4eacned Counsel for the 

Applicant and Nr.p.KMishra, Learned Counsel appearing for 

the Railways and on perusal of the records of Original 

Applicaticn NO. 157/1997 (disposed of on 24th septemer, 

1997 by this 3ench) which has oeen relied upon by the 

Ad7OCate for the Applicant in support of his contention, 

it is found that the moot question for consideration in 

this case arises as to whether the Applicant Biswajit Ku. 

panda is the son of late Kniti3ash panda and if it is 

so,whether he is entitled to get the family ensicn and 

other reliefs as prayed for. 

The RespOndents1relying on the declaration signed 

oy the mother of the Appiicant(late Sankuntala Panda) 

Under Annexure_R/l,sumit that since in the family 

composition given by the widow of late Knitibash anida 

(ex-Rly.employee) ,they had no such son named as 31swajit 

panda and, as such, no family pension is payale to the 

applicant as he is not the son of the deceased sly, employee. 

since this was the only crux of the rnatter,in order to 

readh a just decision in the dispute, I have carefully 

gone through the order and the records of the O.A.NO.157/1?97 

which was filed oy the present Applicant, chal1engin g the 

order dated 07-01-1997 passed by the Divisional Railway 
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Maflager(P), of South Ea3tern Railway at iharagpur rejecting 

the claim for compassionate appointmit in favour of the 

present ajplicant, on the ground of delay; wherein it was 

pointed out as follows; 

"Since you ueing the 3rd son ana last son got 
majority in the year 198 5,your mother should 
have applied for employment assistance for 
you in the year 1987 i.e. within two years of 
your attaining majority,it at all, she wanted 
to nominate you,the 3rd son,for such employment 
assistance". 

in para-6,at page-2 of the counter filed in OA No.1 7/97 

it has been admitted oy the Railways that the Applicant 

was a minor at the time of the death of his father on 

30.10.1976. It is also seen at Annexure-R/1 to the said 

counter ( which was a declaration given oy the deceased 

Railway employee that the name of the present Applicant 

was disclosed at s1.No.4 as a son.Ir the h-resent case also 

the said declaration,as in Anne<ure_R/1 in OA No.157/97 

has jeen filed oy the Applicant as Annexur10; which 

has not oecn disputed by the Railways in the present case. 
said to have .-een given by the widow 

The declaration /(WrliCh is AnneUre_R/1 in tk.e counter of 

the present case) shows that she was an illiterate person 

and had only put her thurro impression.Apparently the said 

document has xAJL oeen drawn up by someody who never 

knew the family meuers of the Railway employee and that 

is why instead of '3iswajit' it has wrongly jeen written as 

'Surjit' in AnflexUreR/l. Further the certificate issued by 

the 30ard of Secondary EduCaoi1 Qrissa,coes to show that 

the Applicant is the son of KritioaSh Parida,the ex-Railway 

emloyee. As such the plea taken by the Respondents in the 
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counter disuting the sonshp of the Applicant is not 

at all tenable and hence,the said oojection/dispute is 

hery overruled. 

It is, in the aoOve premises, ordered that the 

Applicant Biswajit Kumar Panda is the third son of the 

deceased Government/Railway Servant namely Kir.tioas panda 

and since the entitlement of the family pension of the 

AppliC nt is no more in dispute, the Respond en ts/Rai lways 

are hereby directed to pay the Applicant family pension 

from the date of the death of 1-,is mother till he attains 

the age of entitlement and the arrears e calculated and 

paid to the Applicant within a ericd of three months 

froir the date of receipt of a copy of this Order. since 

the legitimate claim of the Applicant has not oen paid 

to him and he has Deen denied of SLiC entitlement at the 

whims and caprices Of the Respondents/AuthoLities, 12% 

interest on the arrear amounts of family pension be 

calculated and paid to the applicant. 

3efOre parting with this case, I must record my 

deep Concern about the attitude of the AuthOities/Railways/ 

Respondents in taking two different grounds/stands to deny 

the legitimate claim of the Applicant. Further I must record 

that even though the Divisional Personnel Officer, SE Railway 

Kharagpur has vetted the two counters (in CA No. 157/97 

and OA No.371/2000)out while doing so, he had not aplied 

his mind at all ; for which the Apk 1icant had to suffer 

the litigation. lu oLdin;y course , I would have imosed 

cost out siflce due to such action, interest at the rate of 



12% has been imposed on the Respondents, I refrain myself 

from passing such an order awar&ing cost on the Respondents. 

7• With the aooie oservations and directions, this 

original Application is disposed of.No costs. 

1Q1D2 
MEM3 &(JUDI cIAL) 


